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HIGH COURT or DELHI = .'\‘E\\' DELHI
\".. p Z _ti_i (1:17 DHc:ii:_= Dated: l2.>I@Q.li3_¢,g 5

I-t,.._..i

The R».-gistrar General. I QC??-
High Court ofDeIhi.
New DellIi._

To

I. All tne Principal District & Sessions Judges, Delhi.
v The Principal District & Sessions Judge cum Special Judge (PC Act) (CBI).

Rouse .»\\'eniie Courts Complex. New Delhl.

Sub : Designation of El single court as Special Court in the State of Delhi for the purposes of
" speedy trial ofoffences under the Securities Exchange Board of India, Act, l992(SEBI);

Securities Contracts (Regulation) Act. I956 aritl the Depositories Act.

Sir.
I iini directed to t'or\\"ard he."e\\"ith a copy of the Notitication with Gazette ID-CG-DL-

E K154161033-I-16285 caiec 05.06.2013 issued by tl.e Ministry of Finance, Govt. of India on
the above surijeci and to say that l—lciii'ble the Chief Justice and I-Ion'ble Judges ofthis Court
have been pleased io crder that all the cases pendiiig in the Courts of ASJ-05. Patiala House
Courts & .»\S.l~O2 of other Dzstricts tinder the Securities and Exchange Board of India Act.
I992 tSEBl Act) and Securities Contracts (Regulations) Act, I956 (SCRA) and the
l)cpo.siiories Act. I996 be trar.sfei'i"ec' to the Court ofASJ-03. South-West District, Dwarka.

This is for your kind zitforniation and necessary cc-mpliance.

Yours sincerely
,\r%"i - 3'/fNd \..

(Raj Kumar Rawat)
Joint Registrar (Gazette-IA)

For Registrar C-eneral
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. ' : ELHIortjics or THE PRINCIPAL DISTRICT at SESSIONS JUDGE (HQ? gvwfi

H 'l‘l52"°I6 2- “II;C1-—* i\=-'1»-eNo. FI3(4),;GaZ,/23 DHt€d§____iii.

Su D ' t‘ fa single court as Special Court in the State of Delhi for the PI-"'P°5e5 °f speedyb=- @s'9'“=' '°“ ° .. f I tr A t 1992 (SEBI); Securities
trial of offences under the Securities Exchange lioagdto n ia, c
Contracts (Regulation) Act, 1956 and the Depositories c .

- - ded for information and necessary compliance to:-Copy along with its enclosure forwar

Sh. Dheeraj Ivlor, Asi-02. Ceriral District, T:5DHa[z;rti czuéjéaufgtguns Dem
The Chief I\/IEIIFODOIIIE1 Mag strata. Centra IS ric , l . - _ _ _

-- - " ' ,T H C rts, Delhi.The A0(J)/Branch In‘-Charge, General Facilitation Centre,‘ Filirg Section. (Central) I5 ale" °U
The Secretary, Bar Association, Tis Hazari Courts, DEI'\l. ‘ _
T PS to ts. Pr. District st Sessions Judge (Hqs). Trs Hazari Courts. DeIhi- /I-":‘>P~'!"."

\/em Website Committee (Eng isI'i_/I-lindi), Tls Hazari iourts, Delhi. ‘
7. For uploadiwg on LAYERS. .
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Principal District 8! Sessions Judge (Hqs)
(Officiating)
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—-SEC. 3(ii)]

MINISTRY OF FINANCE

(Department of Economic Affairs)
NOTIFICATION

New Delhi, the 5th June 2023
S.O. 2436(E).—ln exercise of the powers conferred by section 26A of the Securities and

Exchange Board of India Act. I992 (15 of I992), section 26A of the Securities Contracts (Regulation) Act,
I956 (42 of I956) and section 22C of the Depositories Act, I996 (22 of I996), the Central Government,
with the coiicuirence ofthe Chicfltisiice of the I-Ion‘ble H;gh Coun of Delhi, hereby designates the Court
ofAdditional Sessions Judge-03, Souzh-West District, Dwarka, Delhi, as Special Court for the purposes of
the aforesaid Acts, to exercisejurisdiction in the Union territory of Delhi.

[P. No. 10/49/2017-PM]
SURBHI JAIN, It. Secy.


